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CENTRAL ADMININTRATIVE TRISU
PRINCIPAL BENCH, NEW DELH

A NO. 2RQ20/2002

Thia the 14th dayv nof Naovemher, 2002

!

~ o

HONTBIE SH. KUENIP SINGH, MEMBER (1)
H.K.Patl,

S/ Sh. B .M Pal,

R/ao RZG-79/2. Mandir Marg

Mahghir KEnnlave,

New NDelhi-45h.

{By Advaopeste: Sh. A K. Trivedi)

1. {Inion af Indisa
Through 1tag Seaorotary
Minigtry of Kinance,
North Blaonck, New Delhi.

2 The National Kavings Commisgioner
GO M1 @tr of Finanoe,
1 mingry

Hille, Nagpur- 440006.

3 The Regional Dzbentar,

Hational Savings Organisation

01, Minitstry of Finanoe,

fCCW Building, 4, Deendays) Upsdhysys Marg,
New Delthi-110002.

CRERER (ORARL)

By Sh. Kuldip Singh, Memher (.1}
Applicant in thia OA has prayed for a direction ta the
reanaondenta  ta release full pay and allowances far the perind

of sumsnension 1.2, w.on.t 22.12.92 tn 15.2.99 28 has heen

authariged vide arder datad 233 99,

2. The perusal of the nrder dated 23.3.99 chaows that the
perind in digpute has heen reckoned ag the one apent on  duty
faor all vpurposeg. Annlicant 1ig stated to  have made
representations and it is submitted that as per Annexure A~H

the department has also written to BDy. National Savings

a

Commigsiaoner, Nagnpur far payment aof arrears of pay and
llowances angd making oonrrespondence with the antharity, huot

s

a0 far it ig gtated that no decision ra heen faken hy the
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rtment. So I do not find that any caunge of action has e

dena ]

arnsem to the apnlicant to file thig QA 2

3. However, zatil! while diapecasing of this applieation, | hape

that the department shall take a decision at the earliaest and

denide the iagsue. Applicant ig at lYiberty to file a fresh 0OA.

{ KULRIP SINGH )
Memher (1)
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